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SYNOPSIS 

 

That the Respondent No. 10 is illegally extracted laterite stone and 

morrum from over the plot No. 885, 886, 888,894 and 1012 of Khata 

No. 172 of Mouza Krushnachandrapur under Ranpur Tahsil of 

Nayagarh District after expiry of lease. That Respondent No. 10 was the 

lessee for the Krushnachandrapur Laterite Stone Quarry over plot No. 886 

and Khata No. 172 of Minor Mineral lease area of A 0.60 Dec at 

Krushnachandrapur under Ranpur Tahasil. The consent to Operator was 

valid for the period up to 31.03.2026. But he is continuing operation at the 

adjoining area after expiry of CTO. Further, the quarry operator has 

blatantly disregarded the terms and conditions of the Consent to Establish 

(CTE) and Consent to Operate (CTO) granted by the Odisha State Pollution 

Control Board (OSPCB), along with the prescribed limits in the 

Environmental Clearance (EC). The mining is continuing in the said quarry 

and adjoining plots creating environmental degradation and irreparable 

loss to local ecology. Even during lease period, he has extracted 

thousands CUM of minerals illegally beyond the sanctioned limits 

approved by the competent authorities. 

The Applicant through OA to constitute of a joint committee to 

inquiry and submit its reports before the Tribunal and also prays the 

Director of Geology, Govt. of Odisha and SPCB, Odisha to assess the 

extent/quantum of Minor Minerals including morrum, laterite stones, 

and other minerals excavated illegally during the lease period and 

after the lease period and its market value and imposition of 

environment compensation and recovery from the private respondent.  
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LIST OF DATES 

          

08.04.2021: Krushnachandrapur Laterite Stone Quarry over 
plot No. 886 of Minor Mineral lease area of A 0.60 Dec a was 
leased out to the Respondent No. 10 
 
24.03.2021: Environment Clearance granted 
 
17.09.2021: CTE and CTO obtained from SPCB, Odisha. 
 
31.03.2026: Lease expired, but mining operation continues by 
Respondent No. 10.  

 

25.06.2026: Representation made by the Applicant to the state 

respondents. 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH: KOLKATA 

                       Original Application No.        /2026/EZ 

(Under Section 14 & 15 R/W Section 18 (1) & (2) Of The National 

Green Tribunal Act, 2010) 

In the matter of : 
Pabitra Kumar Sahoo                    …Applicant 

-Vrs.- 
State of Odisha and Ors.       …Respondents 

 
MEMO OF PARTIES 

Pabitra Kumar Sahoo, aged about 28 Years, S/o - Bhaskar Sahoo, At 

- Deuli, Po - Malisahi, PS - Sadar, Dist - Nayagarh, Odisha - 752070, 

Phone -8328951139, email : NA                        ... Applicant 

-Versus- 

1. Additional Chief Secretary, Forest, Environment and Climate 

Change Department, Government of Odisha, Kharvel Bhawan, 

Bhubaneswar, Odisha -751001, email : fesec.or@nic.in 

2. Director of Geology, At- Directorate of Geology, Bhu-bigyan 

Bhawan, Keshari Nagar, Bhubaneswar G.P.O, Dist – Khordha, 

Odisha, PIN- 751001, email : 

dir.geology@orissaminerals.gov.in 

3. District Collector, Nayagarh, At/po- Nayagarh, Odisha –

752069, email: dm-nayagarh@nic.in 

4. Deputy Director of Mines, Phulbani circle, Industrial Estate, 

Near FCI Square, Kandhamal, Phulbani, PIN- 762001, 

email:mo.phulbani@orissaminerals.gov.in 
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5. Mining Officer, Nayagarh, At-Khadapada Road, Near Fire 

Station, PIN-752069, Dist – Nayagarh, Odisha, email: 

miningofficernayagarh@gmail.com 

6. Tahasildar, Ranpur, At/Po – Ranpur, Dist – Nayagarh, Odisha, 

PIN – 752026, email: tah.ranpur@nic.in 

7. Member Secretary, State Pollution Control Board, A-118, Unit 

– VII, Nilakantha Nagar, Bhubaneswar, Odisha Pin- 751012, 

email : member.secy@ospcboard.org 

8. Member Secretary, State Environmental Impact Assessment 

Authority (SEIAA), Odisha, Bhubaneswar, 5RF-2/1, Acharya 

Vihar, Unit-IX, Bhubaneswar, Odisha, PIN-751022, Email: 

seiaaodisha@gmail.com 

9. Secretary, Ministry of Environment, Forests & Climate 

Change, Govt. Of India, Indira Paryavaran Bhawan, Jorbagh, 

New Delhi – 110003 email : secy-moef@nic.in 

10. Arun Kumar Patra, aged about 44 years, S/o Musa Patra, At-

Krushnachandrapur, Po-Kamaguru, Ps-Chandapur, Dist- 

Nayagarh, Pin- 752021 (Odisha) 

CUTTACK   By the Applicant through Counsel 
DATE:- 09.07.2026  

   
           
              Akhand, Advocate 

      B.C.E. No.O-269/2023 .  Ph:7008816891 
                             email : akhand111@gmail.com 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH: KOLKATA 

                       Original Application No.              /2026/EZ 

(Under Section 14 & 15 R/W Section 18 (1) & (2) Of The National 

Green Tribunal Act, 2010) 

In the matter of : 
Pabitra Kumar Sahoo                    …Applicant 

-Vrs.- 
State of Odisha and Ors.       …Respondents 

 

MOST RESPECTFULLY SHOWEATH : 

1. The address of the Counsel of the applicant is as given above, for 

the service of notices of this application and the addresses of the 

respondents are as given above for service of notices of the applicant. 

2. That the present application is being filed under section 14 & 15 of 

the National Green Tribunal Act, 2010 (‘NGT Act, 2010’ for short) by 

the applicant, being interested in the protection of the environment and 

ecology. 

3. That this Hon’ble Tribunal has the jurisdiction to hear the present 

original application as the present application and the relief sought herein 

involves a substantial question relating to environment and that such 

question arises out of the implementation of the enactments specified in 

‘Schedule I’ of the National Green Tribunal Act, 2010. 

4. That the applicant is a citizen of India and nature lover and resident 

of the same district where the illegal mining by the private respondent is 

going on and the applicant have made allegations from time to time to the 

authorities, but no action has been taken so far. 
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5. That the Respondent No. 10 is illegally extracted laterite stone and 

morrum from over the plot No. 885, 886, 888,894 and 1012 of Khata No. 

172 of Mouza Krushnachandrapur under Ranpur Tahsil of Nayagarh 

District without any permission or lease from the competent authorities 

violating all environmental norms and damaging the environment and 

local ecology. 

The Photographs showing the excess mining and mining after 

expiry of lease period are annexed as Annexure – 1. 

6. That Respondent No. 10 was the lessee for the Krushnachandrapur 

Laterite Stone Quarry over plot No. 886 and Khata No. 172 of Minor 

Mineral lease area of A 0.60 Dec at Krushnachandrapur under Ranpur 

Tahasil. The consent to Operator was valid for the period up to 31.03.2026. 

But he is continuing operation at the adjoining area after expiry of CTO. 

Further, the quarry operator has blatantly disregarded the terms and 

conditions of the Consent to Establish (CTE) and Consent to Operate (CTO) 

granted by the Odisha State Pollution Control Board (OSPCB), along with 

the prescribed limits in the Environmental Clearance (EC). The mining is 

continuing in the said quarry and adjoining plots creating environmental 

degradation and irreparable loss to local ecology. Even during lease 

period, he has extracted thousands CUM of minerals illegally beyond the 

sanctioned limits approved by the competent authorities. 

7. That Krushnachandrapur Laterite Stone Quarry over plot No. 886 and 

Khata No. 172 of Minor Mineral lease area of A 0.60 Dec at 

Krushnachandrapur under Ranpur Tahasil was leased out to the 

Respondent No. 10 on 08.04.2021 for five years for mining of Laterite 

stones, which expired on 31.03.2026.  The EC for mining laterite stone for 

the said quarry was granted in favour Respondent No. 10 by SEIAA, 

Odisha on 24.03.2021. 
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The Copy of the Lease Agreement dt 08.04.2021 is Annexed as 

Annexure-2.  

The copy of Environment Clearance dated 24.03.2021 is 

Annexed as Annexure -3. 

8. That, the Respondent No. 10 obtained Consent to Establishment (CTE) 

and Consent to Operate(CTO)from the SPCB, Odisha on 17.09.2021 

under Section 25 of the Water (Prevention & Control of Pollution) Act, 

1974 and Section 21 of the Air (Prevention & Control of Pollution) Act, 

1981. As per the CTO, the annual extraction of laterite stone was set at 

540 cubic meters per annum over a five-year plan period, restricted to a 

depth of 6 meters. The lessee has reportedly excavated the entire lease 

area of 0.60 acre along with excess area of 4 acres from the adjoining 

plots i.e. over plot No. 885, 888,894 and 1012 of Khata No. 172 beyond the 

allowed depth of 6 meters and beyond the production limits. As per the 

CTO, the amount of the laterite mines for the five years period should not 

exceeding 2700 CUM. But in this case the mining is thousands time much 

more than the production limits. Though CTO was valid up to 31.03.2026, 

after laps of validity, the mining operation is continuing by the 

Respondent No. 10. 

The copy of CTE and CTO are annexed as Annexure – 4 Series. 

9. That the lease holder has illegally extracted excess minerals from 

quarry in the lease period and also continuing mining works though the 

leased and CTO has expired in March 2026. However, excavation and 

extraction from the adjacent plots indicates substantial over-extraction, far 

exceeding the sanctioned limits and illegal mining after CTO expired.  
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10. That the quarry has been permitted for 6-meter depth and lessee has 

operated more than 10-meter depth of the quarry. The lessee has also used 

adjoining areas measuring about five acres beyond its permitted area and 

illegally extracted minerals. Therefore, by the general estimation, the 

Respondent No. 10 has extracted thousands CUM laterite mines and 

morrum. The excess mining has damaged the environment and local 

ecology.  

12. The applicant has raised the issue regarding excess mining and illegal 

mining to different authorities. The applicant has made a formal 

representation dt 25.06.2026 to the public authorities arrayed as parties 

here in OA, but till yet no action has initiated against the private 

respondent. Hence, the applicant is filing this OA for protection of 

environment and imposition of environment compensation upon the 

private respondent/R-10 for irreparable loss to the environment and 

ecology. 

 The Representation dt 25.06.2026 made by the Petitioner is 

annexed as Annexure – 5. 

13.  That this Hon’ble Tribunal in addition to the Hon’ble Apex Court has 

time and again shown great enthusiasm in preserving the environment and 

passing judgments that are not only important for the present but also set 

precedents for the future of our naturally well-endowed nation. 

 

14. It is humbly prayed and of utmost importance that the present matter 

be treated with same level of urgency by this Hon’ble Tribunal. 
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GROUNDS 

The Applicant is filing the present Original Application from amongst 

the following grounds: 

A. That the quarry lease expired in March 2026, yet mining operations 

are continuing thereafter. Any extraction of minerals after expiry of the 

lease period is illegal mining and amounts to grave environmental 

violation. Such post-expiry operations are per se unlawful and liable to be 

restrained forthwith, besides attracting environmental compensation under 

the Polluter Pays Principle. 

B. The project proponent has blatantly violated the terms and 

conditions of the CTE, CTO and Environmental Clearance by excavating 

far beyond the sanctioned production limits, exceeding the permitted 

depth of 6 meters, and operating outside the demarcated leasehold area 

and presently operating the mines. These violations render the consents 

invalid and expose the lessee to penal action under the Water Act, Air Act 

and Environment (Protection) Act, 1986.  As per special conditions 

(General Condition 33 and Special Condition No. 14) green belt shall be 

developed along the boundary of the mining area as per approved mining 

plan. But not a single plant has been developed by the lease holder. 

Further as per special condition No. 15, after completion of the mining 

operations or on expiry of lease period, the mine authority shall fill and 

level the quarry in order to make safe for the inhabitants. 

C. That the excavation across the entire leasehold area, at depths 

exceeding 10 meters, coupled with mining over additional five acres of 

non-leased land, clearly demonstrates massive over-extraction and illegal 

removal of minerals, causing irreversible environmental damage. 

D. That illegal mining has resulted in loss of green cover, habitat 

destruction and ecological imbalance, in violation of environmental 
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safeguards and constitutional mandates under Articles 21, 48A and 

51A(g) of the Constitution of India. 

E. That as per the stipulated conditions (clause 9.10) of EC, the 

mining lease holder shall after ceasing mining operations, undertake re-

grassing the mining area and any other area which may have been 

distributed due to other mining activities and restore the land to a 

condition which is fit for growth of fodder, flora, fauna etc. But in the 

present case, the lease holder after expiry of the lease illegally operating 

over the plot and adjoining area. 

F. That as per the clause 9.14 of EC, the PP shall plant and nurse a 

minimum of 100 number of saplings of native species along the approach 

roads, safety zone of lease area and in community areas in consultation 

with the Gram Panchayat. This is not complied and no trees has been 

planted by the Respondent No. 10.  

G. That the absence of any action by District and State authorities 

shows the pathetic red tape attitude of the Government Organization 

towards the Environment and thus the applicant prays urgent intervention 

of this Hon’ble Green Tribunal and as such seeks the direction of this 

Hon’ble Court to the respondents to take action in a time bound manner. 

H. That the Respondent Government Organizations would fail to 

uphold the provisions of the Environment (Protection) Act, 1986, Water 

(Prevention and Control of Pollution) Act, 1974, Air (Prevention and 

Control of Pollution) Act, 1981, in their true letter and spirit. 

 

LIMITATION 

That present application is within limitation as the same is preferred 

before the stipulated time period U/s 14 of the National Green 

Tribunal Act, 2010 which is a continuing cause of action. As the cause 
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of action is a continuous one and hence the present application is filed 

within limitation period. 

 

 

INTERIM PRAYER 

Hon’ble Tribunal may please to direct the District Collector, Nayagarh 

and Deputy Director of Mines, Phulbani Circle to take immediate steps 

to stop all the mining activities and excavation at Krushnachandrapur 

Quarry and adjoining areas under Ranpur Tahasil of Nayagarh 

District, Odisha pending final disposal of the Original Application. 

 

PRAYER 

In the present circumstances and in the interest of justice, it is most 

respectfully prayed that this Hon’ble Tribunal be pleased to pass an 

order thereby: 

I. Directing to constitute of a joint committee of District Collector, 

Nayagarh, Dy. Director of Mines, Phulbani Circle, representative of 

SEIAA, Odisha; SPCB, Odisha & Directorate of Geology and other 

officers as Hon’ble Tribunal deems fit to inquiry regarding illegal 

mining over the plot No. 885, 886, 888,894 and 1012 of Khata No. 172 

of Mouza Krushnachandrapur under Ranpur Tahsil of Nayagarh 

District, Odisha by Respondent No. 10 and submit its reports before the 

Tribunal. 

II. Directing the Director of Geology, Govt. of Odisha and SPCB, 

Odisha to assess the extent/quantum of Minor Minerals including 

morrum, laterite stones, and other minerals excavated illegally from the 

said plots during the lease period and after the lease period and its 
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market value and imposition of environment compensation and 

recovery from the private respondent. 

III. Directing District Collector, Nayagarh to take immediate steps to 

stop all the mining activities and excavation at Krushnachandrapur 

Mouza and adjoining area and seize the equipment used for the mining 

and take legal steps against Private Respondent. 

IV.  Directing MoEF, Govt of India to take action against the 

Respondent No. 10 as per Section 14A, 14B, 15, 15A of the 

Environment Protection Act, 1986 by imposition of penalty for 

violation of conditions of EC during mining operation and post-

operation as illegal mining is still continuing without any statutory 

approval including fresh EC. 

V.  Fix the accountability/responsibilities of the concerned Govt. 

authorities for their inaction and willful dereliction of duties causing 

damage to environment. 

VI.  Pass any other order or directions that this Hon’ble Court may 

deems fit and proper in the facts and circumstances of the present case. 

CUTTACK                   By the Applicant through Counsel 

DATE:- 09.07.2026  

   

       Akhand, Advocate 

      B.C.E. No.O-269/2023,  Ph:7008816891 
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